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REPEALING AND AMENDING BILL
THE MINISTER OF STATE IN THE

MINISTRY OF LAW, JUSTICE AND

COMPANY AFFAIRS (DR. SAROJINI

MAHISHT): I move:

“That the Bill to repecal - certain
enactments and to amend certain
other enactments, as passed by
Rajya Sabha, be taken into consi-
deration.”

MR. CHAIRMAN: The guestion is:

“That the Bill to repeal certain
enactments and to amend certain
other enactments, as passed bv
Rajya Sabha, be taken into counsi-
deration.”

The motion was adopted.

MR. CHAIRMAN: There are no
amendments. 1 will put all clauses to
tbe vote of the Hous» The question
i

*“That Clauseg 210 5 and the First
and Second Schedules stand purt
eof the Bill"

The motion was adopted
Clauses 2 to 5, the First Schedule and
the Second Schedule were added 1u

the Bill
Clause 1. Enacting Formuly and the
Title were added to the Bill.

DR. SAROJINI MAHISHI: 1 niove:
“That the Bill be passed.”

MR. CHAIRMAN: The question js:
“That the Bill be passed.”
The motion was adoptetd.

—

2029 bra.

PARLIAMENT (PREVENTION OF
DISQUALIFICATION) AMENDMENT
BILL

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR. SARO-
JINTI MAHISHI): I beg to move:

‘That the Bill further to amend
the Parliament (Prevention of Dis-
qualification) Act, 1959, he taken
into consideration.”

MR, CHAIRMAN: The question is:

“That the Bill further to amend
the Parliament (Prevention of Dis-,
qualification) Amendment Act, 19598,
be taken into consideration.”

The motion was adopted.
MR. CHAIRMAN: The question is:

“That Clause 2 stand purt of the
BilL"”

The Motion was addpled.
Clause 2 was added to the Bill.

Clause 3 (Substitution of mneuw
Schedules for existing Schedule).

Amendments mude: /
Poge 2,
omit lines 14 Lo 17. ()
Page 2,—

omit lin~ 22 (4)
Page 4, lines | und 2,--

vmut “under the Bombay Dock
Woirkers (Regulation of Em-
ployment) Scheme, 1956
made"” (5)
Page 4, lines 4 and 5,
omit “uvnder the Calcutta Dock
Wurkers (Regulation of Employ -
ment) Scheme, 1956, made” (8)
Page 4, hnes 7 and B,—
omat  “under the Madras Dock
Workers (Regulation of Employ.
ment) Scheme. 1956, made™ (7)
Page 4, ling 10,~-
after *Cochin' nsert-—
“established under the Dock
Workers (Regulation of Employ-
ment) Act, 1948 (9 of 1944)" (%)
Page 4, line 11,—
after “Visakhapatnam” inserf—*%
“estublished under the Dock
Workers (Regulation of Employ-
ment) Act, 1948 (9 of 1943)" (9»

Page 4,—

omit lines 23 to 28, (10)
Page 5—

omit lines 9 and 10. (11)
Page 5—

omitl lines 33 and 34. (12)
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Page 6,—
omit line 25, (13)
* Page 8, lines 2 and 3,—

for “Travancore~Cochin Boiler
Attendants Rules, 1054"

substitule

#Kerala Boiler Attendants
* Rules, 1857 (14)

Page 8, lines 8 and 9,—

for “rule 63 of the Travancore-
Cochin Boiler Attendants Rules,
¥354.”

substitute /

“rule 37 of the Kerala Boiler
Rules, 1967 (15)

Page 8, lines 10 and 11,—
for “Travancore-Cochin Econo-
miser Rules, 1916" substitute
“Kerala Economiser Rules, 1917"
(16)
Page 0,
omit lines 23 and 24. (17)
Page 9, line 25,—
for “Loun” substitute “Industrial”
(18) /
Page 10,
omit line 22. (19)
Page 10, line 23.—
omit “State”  (20)
Pego 10, line 27,—
for “Madras” substitute “Tamil

Nadu” (21)

Page 10,—

omit line 32. (22)
Page 10,—

omit line 38. (28)
Page 11,—

omit line 15, (24)
wPage 11,—

dmit knes 18 and 19. (23)
Page 13,—

for line 30, substitute—“45. Board
of Management of Telecom-
munications Factories,” (26)
Page 14—
omit lines 21 and 22. (27)
(Dy. Sarofinj
2969 L5—16.

Amdt. Bjll

MR. CHAIRMAN: Mr. B. R.
Shukla s not here; so his amendments
Nos. 28 and 20 are not moved,

Now the gquestion is:

“That Clause 3, as amended, stand
part of the Bill"

The motion was adopted.
Clause 3. as amended, was added to
the Bill.

Clause 4 was added to the Bill,

MR. CHAIRMAN: Mr, B. R
Shukla wanted to insert a new
Clause—clause 5. He is not here. So,
this amendment js not moved, that
is, amendment No. 30. So, the ques-
tion does not arise.

We now go to Clause 1.

Clause 1 (Short title)

Amendment made:
Page 1, line 4,—

for “1073" substitute “1974" (2)

(Dr. Sarojinl Mahishi)

MR CHAIRMAN: The guestion is:

“That Clause 1, g amended, gtand
part of the BillL"”

The motion was addpted.
Clause 1, as amended, was added to
the Bill.

Enacting Formulg

Amendment made:
Page 1, line 1,—
for “Twenty-fourth Year™ substi-
tute “Twenty-fifth Year™ (1)
(Dr. Sarofjinl Mahishi)
MR. CHAIRMAN: The question ig:
“That the Enacting Formula, as
amended, stand part of the Bin.“
The motion was adopted.
e Enacting Formula, as amended,
was added to the Bill.
The Title was added to the Bill.

DR. SAROJINI MAHISHI: Sir, I
move that the Bill, as amended,
passed.

MR. CHAIRMAN: The question is:

“Phat the Bill, as amended, P
”»

! The mdtion was adopted.

m—



